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MR. NITYANANDA PRUSTY, 3M: 

The applicants who were earlier working as Constables und 

the respondents no.03 i.e. Deputy Commandant, Mobile Civil Emergeny 

Force, have filed this application for the following reliefs: 	I 

I. 

a) 	The fixation of salary in the grade of Rs.(825j 
RsJ200/-). in place of (800/ 	1150/-) which is now the 
applicants are receiving. 

Arrears of differents salaray after proper fixation of 
the pay scale in the grade of Rs(825'-1200) from the year 
1987, 

Protection of salary of the applicants. 

Leave may be granted to move this petition along wiih 
all the applicants under Rule 4(B)(a) of CAT Procedure Rul, 
1987." 

2. 	When this matter was taken up for hearing, Mr. 	Dutta, ld. 

counsel for the applicant submits that this application may III  

disposed of at this stage permitting the applicants to file a detailed 

representation highlighting all their grievances enclosing a copyof 

the documents/office orders/circulars etc., relied upon by ther. 

before the respondent no.01 and directing the respondent 

consider the said representation, which is to be filed by 
11 

the 

applicants treating this O.A. 	as a part thereof taking 	into 

consideration the contentions of the applicants made in this O.A. as 

well as in their rejoinder and dispose of the same by passing F-

reasoned and speaking order within a stipulated period. 

'V 
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Mr. M S 	Baner3ee, Id 	counsel, appearing on behalf of the 

official respondents submits that since the applicants have challenged 

their fixation of pay made in 01,01,1986 and this O.A. having been 

filed in 1996, this application is hopelessly barred by limitation. 

Hence, it can not be entertained by this Tribunal at this stage arid 

hence it is liable to be dismissed in limine even without going intb 

the merits. 

However, since the only prayer of the applicants is to grant 

them leave to file a detailed representation highlighting all their 

grievances and for a direction to dispose of their representation 

treating this O.A. 	as part 'thereof, we are of the considered view, 

that this application can be disposed of at this stage by giving 

suitable direction to the respondents. 

In view of the above, the applicants are permitted to make a 

detailed representation highlighting all their greivances and 

enclsoing the copies of documents/office orders/circulars etc. 	on 

which they rely in support of their claim within a period of one month 

'from the date of communication of this order. 	In case such a 

representation 	is 	filed, 	the 	respondent ' authorities, 	more 

particularly, respondent no.01 is directed to consider the said 

representation treating this O.A. as part thereof and also taking 

into consideration the statements/submissions made by the applicants 

in the 	O.A. 	and 	in 	their 	rejoinder 	as 	well 	as 	the 

	

statements/contentions made by the respondents in their reply, and 	' 

dispose of the same by passing a reasoned/speaking order in accordance 

with law within a period of three months from the date of receipt of 

such representation and communicate the decision thereon to the 

applicant within a period of three weeks thereafter, 
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It is made clear that we have not gone into the pleadings of 

the respective parties nor observed anything on the merits of the case 

and while considering the representation of the applicants, a 

directed above, the respondent no.01 shall be at liberty to deal with 

the same including the point of limitation, which has been raised b 

the learned counsel for the respondents, 

The O.A. 	is 	accordingly disposed of with the abov 

observations/directions. There shall be no order as to costs. 

MEM8ER(A) 	 t14tB1 

ASVS. 

I! 


